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Title: Amendments made by Rajya Sabha to the Academy of Scientific and innovative Research Bill, 2011 (Amendments
Agreed).

MADAM SPEAKER: Now, the Minister is to move that the amendments made by Rajya Sabha in the Academy of Scientific
and Innovative Research Bill, 2011, as passed by Lok Sabha, be taken into consideration.

...(Interruptions)

THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH SCIENCES (SHRI VILASRAO DESHMUKH):
Madam, with your permission, I beg to move:

"That the following amendments made by Rajya Sabha in the Bill to establish an Academy for furtherance
of the advancement of learning and prosecution of research in the field of science and technology in
association with Council of Scientific and Industrial Research and to declare the institution known as the
Academy of Scientific and Innovative Research, to be an institution of national importance to provide for
its incorporation and matters connected therewith or incidental thereto, be taken into consideration:-

CLAUSE 9 Academy open to all Castes, creed, race or class

1. That at page 7, for line 7, the following shall be substituted, namely:-

" (2) The Academy shall make"
2. That at page 7, line 11, after the word "citizens", the following shall be inserted, namely:-

"and any exemption from making such reservation under the proviso to clause (b) of section
4 of the Central Educational Institutions (Reservation in
5 of 2007 Admission) Act, 2006 shall not be applicable to this Academy."

MADAM SPEAKER: Motion moved:

"That the following amendments made by Rajya Sabha in the Bill to establish an Academy for furtherance
of the advancement of learning and prosecution of research in the field of science and technology in
association with Council of Scientific and Industrial Research and to declare the institution known as the
Academy of Scientific and Innovative Research, to be an institution of national importance to provide for
its incorporation and matters connected therewith or incidental thereto, be taken into consideration:-

CLAUSE 9
1. That at page 7, for line 7, the following shall be substituted, namely:-

" (2) The Academy shall make"
2. That at page 7, line 11, after the word "citizens", the following shall be inserted, namely:-

"and any exemption from making such reservation under the proviso to clause (b) of section
4 of the Central Educational Institutions (Reservation in
5 of 2007 Admission) Act, 2006 shall not be applicable to this Academy."

SHRI GANESHRAO NAGORAO DUDHGAONKAR (PARBHANI): Hon. Speaker, I thank you for giving me the opportunity to
participate in this discussion.

Shri Vilasrao Deshmukh is one of the best parliamentarians. Both of us are residing in the same State, Maharashtra. He
comes from Marathwada region and I also come from that side.

Hon. Minister has introduced in the Parliament a Bill to establish an Academy of Scientific and Innovative Research in



association with CSIR. It is a step forward in a country like India, for creating innovative research in science and engineering
which will definitely strengthen the economy of the nation.

The knowledge economy is playing significant role in nation's development. The nation has already established the Central
institutes like CSIR, NCL and a Central University, but they are nowhere in the ranking of world's academic institutions, which
reflects the pathetic conditions of Indian education on the world scenario.

The Bill on the establishment of this Institute is silent about its location and number. The Academy of Scientific and Innovative
Research Institute has powers to introduce all disciplines in science and technology under one roof at one place, but it is also
desirable to introduce one such institute in each state in rural area, which will benefit to identify the talent and it would be
nurtured to its highest potential for the development of the country.

MADAM SPEKAER: Please speak on the amendment. Do not speak for long.

SHRI GANESHRAO NAGORAO DUDHGAONKAR : Madam, I am taking part for the first time. So, please allow me.
...(Interruptions)

MADAM SPEAKER: You have got so many papers. Are you going to read out all of them?
...(Interruptions)
SHRI GANESHRAO NAGORAO DUDHGAONKAR : No. I am going to speak only on two or three points.
MADAM SPEAKER: Okay. You talk on the amendments only.
...(Interruptions)
MADAM SPEAKER: This is his first speech. Let him speak.
Do not take long. Do not take advantage of that.

SHRI GANESHRAO NAGORAO DUDHGAONKAR : Madam, as suggested by the Standing Committee, the Institute should provide
skilled manpower of technical capability to small and medium scale industries with non-degree programmes. It should also
undertake to establish Science and Technology Park to meet the demands of industry for promoting their products.

Due to establishment of institutes, the youth of this nation -- who has immense potential -- will get an opportunity
for pursuing innovative research in emerging areas of science and technology. The establishment of this academy will give
a right direction and message to those academic fraternity among the students who are relentlessly searching to achieve
their dreams in innovation, and will find a place for solace and thereby preventing brain-drain.

Such institutes, of high quality and standard, would definitely help to generate value-added products in agriculture
and food grain industry through different organization and movement like Self-Help Group (SHG), which will generate
employment in rural areas and also help harnessing the rural talent of the country.

The establishment of the academy is a good service to society in relation to science and technology. At the same
time, the innovative researches carried out in various Central and State universities; Central institutes; Central and State
Government colleges should be identified and given a status on par with such institutes.

Composition of academy of scientific and innovative research is one of the best as it is composed of persons of high
calibre who are working in different strata of society and who have given a right direction to the masses.

Lastly, I am of the opinion that the establishment of such institutes would add to the academic development of the
nation. Therefore, such institutes should get self-academic momentum to sustain its credibility on the educational scenario
of the world. Otherwise, it would be a step in futile. Thank you.

MADAM SPEAKER: Thank you. Hon. Minister, do you have anything to say anything?

SHRI VILASRAO DESHMUKH: Madam, I am really thankful to the hon. Member because he was speaking mostly on the
original Bill. But whatever suggestions he has made and the expectations that he has made from the Academy, I shall try
my best to fulfil those aspirations.

I once again appeal to the House to agree to the Amendments.
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MADAM SPEAKER: Shri Shailendra Kumar, and you are the last speaker.
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MADAM SPEAKER: Hon. Minister, do you want to respond?
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MADAM SPEAKER: The question is :

"That the following amendments made by Rajya Sabha in the Bill to establish an Academy for furtherance
of the advancement of learning and prosecution of research in the field of science and technology in
association with Council of Scientific and Industrial Research and to declare the institution known as the
Academy of Scientific and Innovative Research, to be an institution of national importance to provide for
its incorporation and matters connected therewith or incidental thereto, be taken into consideration:-

CLAUSE 9
1. That at page 7, for line 7, the following shall be substituted, namely:-

" (2) The Academy shall make"
2. That at page 7, line 11, after the word "citizens", the following shall be inserted, namely:-

"and any exemption from making such reservation under the proviso to clause (b) of section 4 of the



Central Educational Institutions (Reservation in Admission) Act, 2006 shall not be applicable to this
5 of 2007 Academy."

The motion was adopted.

CLAUSE 9
MADAM SPEAKER: Now, we shall take up Amendments made by Rajya Sabha.
The questionis :

1. That at page 7, for line 7, the following shall be substituted, namely:-

" (2) The Academy shall make" (1)
2. That at page 7, line 11, after the word "citizens", the following shall be inserted, namely:-

"and any exemption from making such reservation under the proviso to clause (b) of section 4 of the
Central Educational Institutions (Reservation in Admission) Act, 2006 shall not be applicable to this

5 of 2007 Academy." (2)

The motion was adopted.

MADAM SPEAKER: The Minister may now move that the amendments made by Rajya Sabha in the Academy of Scientific
and Innovative Research Bill, 2011, as passed by Lok Sabha, be agreed to.

SHRI VILASRAO DESHMUKH: I beg to move:

"That the amendments, made by Rajya Sabha in the Bill, be agreed to."

MADAM SPEAKER: The question is:

"That the amendments, made by Rajya Sabha in the Bill, be agreed to."

The motion was adopted.



